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$:T. N. Act 9] Industrial Disputes (Tamil Nadu 75-
o Amend_z;em) | 2

YTAMIL NADU] ACT No. 9 OF 19632

Twe INDUSTRIAL DISPUTES G{TAMIL NADU] AMENDMENT)
' ACT, 1963,

,a’ei?éﬁ the assent of the KPre,sidentl_dnithe 26th May 1963,
“first pablishéd in the Fort-St. Geotrge Gazétte on ‘the
2th May 1963 (Jyaistha 8, 1885).] - |

An Act further to amend the Industrial Disputes Act, 1947,
' Fin its application to the 3 State of Tamil Nadu].

Beit enacted by theLegislature of the3[State of Tamil Nadu]
- in the FourteenthYear of the Republic of India as follows:-

1.() This Act may be called the Industrial Disputes Short title and -
- (Tamil Nadu] Amendment) Act, 1963. extent.

(2) Ttextondr o the whols of the3{S:ate >f Tamil Nadu).

2. In the First Schedule to the Industrial Disputes Amendment of

Act, 1947 (Central Act XIV of 1947), after item 10, the Jie First
following items shall be added, namely :— | S Centeal Act

X1V of 1947.
“11. Leather. -

12. Oxygen and acetylene.”.

Mhese words were  substitut.d for the word “Madras” by the
Tamil Nadu Adapiation of Laws Order, 1969, as amendea by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969.

2 For S atement of Objects and Reasons, see Fort St. George
Gazette Extraordainary,dated the 27th March 1963, Part 1V—Section
3, page 62.

* This expression was substituted for the expression *‘State of
Vadras” by the Tamil Nadu Adaptation of Laws Order, 1989, as
amen~ed by the Tamil Nadu Adaptation of Laws {Second Amend-
m nt} Order, 1969.




iﬁﬁé : ’i‘N Act 36] i'ndustriaf Disputes (Tamil 86§
Nadu Amendment)

TAMIL NADU ACT NO. 36 OF 1982.%

THE 'INDUSTRIAL DISPUTES (TAMIL NADU
AMENDMENT) ACT, 1982,

[Received the assent of the President on the 12th July 1982,

first published in the Tamil Nadu Goveriment Gazeue

Extraordinary on the 16th July 1982 (Acni 32, Thun-
thubi, Thiruvalluvar Aandu—2013).]

An Act further to amend the Industrial Disputes Act, 1947,
inits application to the State of Tamil Nadu.

Beit enacted by the Legislature of the State of Tamil Nadu
inthe Thirty third Year of the Republic of India as fole
lows:—

1. (1) This Act may be called the Industrial Disputes gport title,

(Tamil Nadu Araendment) Act, 1982. extent
(2) 1t extends to the whole of the State of Tamil Nadu, -Zggmence-
ment,

(3) It shall come into force on such date as the Stete
Government may, by notification, appoint.

2. After section 10-A of the Industrial Disputes Act, Insertion of
1947 (Central Act X1V of 1947) (herein.fie: reforred to as ‘1‘8_‘_”’1332;“8211“ ol
the principal Act) the following section shall be inserted, oct X1V of

namely ;— 1947.

““10-B. Power to issue order regarding tcrms and
conditions of service pending settlement of disputes.—
(1) Where an industrial dispute has been referred
by the State Government to a Labour Court -+ a
'Iribunal under sub-section (1) of section 10 and if, in the
opinion cf the State Government, it is necessary or ex-
pedient so to do for securing the public safety or conveni-
ence or the maintenance of public order cr supplies and
services essential to the life of the community or for majne
taining employment or industrial peace in the establish-
ment concerming which such reference has been mede,
they may, by general cr special order, make piovision—

, (a) for requiring employers or workmen or botk to
observe such terras and conditions of employment as may
be specified in the order or as n:ay be determined in accor-

*For Statement of Objects and Reasons, see Tamil Nadu Goveras
ment Gazette Extraordinary, dated the 27th March 1982, Part 1Y
Section 1, pag: 176.

125—12—55"
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«public utility service ” means—

 on the working of which the safety of the establishment

 the State Government to be a public utility service for the
purpose of this Act. - ~

866 Industrial Disputes (Tamil (1982 : T. N. Act 36
| Nadu Amendment) _

dance with the order, including payment of money by the
employer to any person who is or has been a workman ;

(b) for requiring any public utility service not to -
close or remain clcsed and to work or continue to .work 7
on such terms and conditions as may be specified in the =
order ; and e
. (c) for any incidental or supplementary matters .
which appears to them to be necessary or expedient fol
the purpose of the order: S
~ Provided that no order made under this subs-
section shall require any employer to observe terms and
conditions of emgloyment less favourable to the workmen
than those which were applicable to them at any time
within three months immediately preceding the date of
the order. g

-Explanation.-For the purpose of this sub-section,

() any section of an industrial establishment

or the workmen employed therein depends ; :

(i) any industry which supplies power, light or
water to the pablic ; ,
| @iii) any industry which has been declared by

(2) An order made under sub-section (1) shajl
cease to operate on the expiry of a Leriod of six months
from the date of the order or on the date of the award of
the Labour Court or the Tribunal, as the case may be,
whichever is carlier. o IR

(3> Any money »2id by an employer to any person
in pursuance of an order under sub-section (1) may be
deducted by that employer from out of any monetary
benefit to which such person becomes entitled under the
provisions of any award passed by the Labour Court or
the Tribunal, as the case may be.”.

Insertion 3. After section 29 of the principal Act, the following.
;?tlng; ,9.A  Section shall be inserted, namely :—
in Central ‘ * 29-A. Penalty for failure to comply with an order
1190; 7XIV of  jssued under sectjon 10-B.— Any person who fails *o comply
. with any provision contained in any.order made under
sub-section (1) of section 10-B, stall be punishable with
imprisonment for a term which shall not be less than six.
months but which may extend to one year and with fine.”, f
—_—
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TAMIL NADU . =

GOVERNMENT GAZETT

MADRAS, TUESDAY, JULY 19, 1988 /
AADI 4, VIBHAVA, THIRUVALLUVAR AANDU - 2019

— s ——

Part IV—Section 2
Tamil Nadu Acts and Otdm

The following Act of the Tamil Nadu Legislature received the assent of
the President on the 25th June 1988 and is hereby published for general
information :—

ACT No. 5 OF 1988. .
1 4 An Act further to amend the Industrial Disputes Act, 1947, in its application
' | to the State of Tamil Nadu.
: BE it enacted by the Legislature of the State of Tamil Nadu in the Thirty-
second Year of thz Republic of India as follows:— '
1. Short title, extent and commencement.—(1) This Act may be called
the Industrial Disputes (Tamil Nadu Amendment) Act, 1981. K

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force on such date as the State Government
may, by notification, appoint.

2. Amendment of section 2-A, Central Act XIV of 1947.—In the Indus-
trial Disputes Act, 1947 (Central Act XIV of 1947) (hereinafter referred to
as the principal Act) section 2-A shall be re-numbered as sub-section (1) of
that section and after the said sub-section (1) as so re-numbered, the follow-
ing sub-section shall be added, namely :—

“(2) Where no settlement is arrived at in the course of any conciliation
proceeding takes und:r thic At in regard to an industrial dispute referred
to in sub-section (1), the aggrieved individual workman may apply, in the
prescribed manner, to the Labour Court for adjudication of such dispute and
the Labour Court shall proceed to adjudicate such dispute, as if, such dispute
has been referred to it for adjudication and accordingly all the provisions of )

this Act relating to adjudication of industrial disputes by the Labour Court
shall apply to svch adjudication.”.

(A Group) IV-2 Ex.(258)—1 [ 21 ]
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3, Amendment of section ', Centrul Aal X1V of 19470t sub-section
(4) of section 11 of the principal Act, the following sub-section shall be
i substituted, namely :—

“(4) A conciliation officer may, if he considers that any document Or
the testimony of any person is relevant or necessary for the settlement of an
industrial dispute or for the purpose of verifying the implementation of any
award or carrying out any other duty imposed on him under this Act, call for
and inspect such document or summon and examine such person. For the
aforesaid purposes, the conciliation officer shall have the same powers as are
vested in a Civil Court while wrying a suit under the Code of Civil Procedure,
1908 (Central Act V of 1908), in respect of the following matters, namely :—

(i) summoning and enforcing the attendance of any person and
%.. " . examining him on oath;
AU (ii) compelling the production of documents ;
(iii) issuing commissions for examination of witnesses.”.

(By order of the Governor)

P. JEYASINGH PETER,
L . Secretary to Government,
’.;’.v - - Law Depurtment.

PRINTED AND PUb. 'SHED BY THE DIRECTOR O AND PRINTING, MADRAS, '
F ST,
ON BEHALF OF THE vmmafrugg gﬁxyu. rwi;n c B
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Leqislative” Assembly received the assent of the
President on the 18th September 2008 and is hnareby published for general information.—

ACT No. 45 of 2008. '

‘ An Act further to amend the Industrial Disputss Act, 1947 in its application to
the State of Tamil Nadu.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu 'in the Fifty-ninth
Year of the Republic of India as foliows:—

1. (1) This Act may be called the Industrial Disputes {Tamil Nadu Amendment) Act, 2008.  Short
. title,exte:
(2) It extends to the whole of the State of Tamil Nadu. and
oo commen:
(3) It shall come into force on such date as the State Government may, by notification, ment.

appoint.

lentral Act 2. After section 11-A of the Industrial Disputes Act, 1947, the following section shall  Insertion o

X

NTING, CHENNAS

ks

XIV of 1947. be inserted, namely.— new sec

11-B.
“11-B. Power of a Labour Court or Tribunal to execute its award by decree.—A Labour
Court or a Tribunat shall have the power of a civil court to execute its own award as a decree
of a civil court and also to execute any settliement as defined in clause (p) of section 2 as
a decree.”.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

(197 ]
PRINTED /'\Nﬁ‘PUﬂl ISHED BY THE PRINCIPAL SECRFT/RY TO GOVERNMENT AND
COMMIBSIONE1C OF STATIONE RY AND PRINTING, CHENNALON BEHALL Of HIE GOVERNMENT OF TAMIL NADU

Brr—iv-2 Ex (202)
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 16th June 2015 and is hereby published for general information:—

ACT No. 7 OF 2015.

An Act further to amend the Industrial Disputes Act, 1947, in its application to the
State of Tamil Nadu.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-fourth Year of the Republic of India as follows:-

1. (1) This Act may be called the Industrial Disputes (Tamil Nadu  Short title,

Amendment) Act, 2013. extent and
commence-
(2) It extends to the whole of the State of Tamil Nadu. ment.

(3) It shall come into force on such date as the State Government
may, by notification, appoint.

Central Act 2. In section 2 of the Industrial Disputes Act, 1947, in clause (s), Amf”dm?mz
XIVof1947.  atter the expression “technical,”, the expression “sales promotion,” shall be of section 2.
inserted.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government-in-charge,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
IV-2 Ex. (140)—1 [ 25 ]
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 1st June 2019 and is hereby published
for general information:—

ACT No. 19 OF 2019
An Act further to amend the Industrial Disputes Act, 1947, in
its application to the State of Tamil Nadu.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Sixty-ninth Year of the Republic of India as
follows:--

1. (1) This Act may be called the Industrial Disputes Shorttitle, extentand
(Tamil Nadu Amendment) Act, 2019. commencement.

(2) It extends to the whole of the State of Tamil Nadu.

(3) It shall come into force at once.

Central Act XIV of 2. In section 11-B of the Industrial Disputes Act, 1947, for the Amendment of
1947. expression “award”, the expression “award and order” shall be  section 11-B.
substituted.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

246-Ex-IV-2 [ 93]
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